
173 Poptrs Lsiil D.C. (Min. ASADHA sO, 11193 (oSAKA) BUllA DIId Pam. PlGning) 

in Notification No. 'G;S.R. 72 in 
'MYJOl'C Gazette, dated the 10th 
March, 1971, under ICCtion 22 of 
the Myaore Cinemas (Regulation) 
Act, 1964, read with clause (e) (iv) 
of the Proclamatj"n, dated the 271h 
March, 1971, issued by the Presi-
dent in relalion 10 the Sta te of 
Mt50re, [Placed iI. Library, S .. No, 
LT-700/71). 

(ii) A statement (Hindi and English 
venions) explain ing the rC3JOns as to 
",hy the Hindi verli"n of the abov~ 
Notilication could notbe laid on 
the Table simultaneously. [Placed 
in Lihrary, See No. LT-702/71). 

(iii) A Itatement (Hindi and Fnglish 
venion.) ahowi:lg reasons for delay 
in laying the above Notification. 
(Placed in Library Su No, J.T-701/ 
71). 

CF.RTIFDID AccoUl\'TII OP TEXTILES COMIdITTE£ 

ETC. 

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : 

I Lt-g 10 lay on the Table :-

(I) A copy or the Certified Accounts (Hindi 
and English ,'enion.) or the T extilrs 
Committte for the year 1969-70 and the 
Audit Report tbereon, under sub-section 
(") of ICCtion 13 of the Textile. Com-
mittee Act, 1963. (Placed in Library. 
Se, No. LT-703/71). 

(2) A copy of the Audit Repor', on Ihe 
Acc(,unll of the Rubber Board fur the 
year 1969-70 aloll~ with the statement 
of ACCOWltS. (Hindi and English "er-
oions). [Placed in Liurary. Se, Xo. 
J.T-701/71). 

(3) (i) A copy of the Audit Roport on the 
Accounts of the Tea Board for the 
}ear 1!!68·69 alung with the stale· 
ment of AccoUlm. [Placed in I.ib· 
rary. $(, No. LT-705/71). 

12.30 ...... 

Report and alao 'the reasonS as 'to 
why the Hindi venion of the Audit 
llq:iort coUld' not 'be laid Cia, the 
Table sjmulta~eoU8ly. [Placed in 
Library. Sty Nc.LT-706t7I). 

DEMANDS· FOR GRAXTS, 1971-72-(Cq"".) . "T 
!\{r:lo'STRV or HEALTlr AXD FA:IfILY PLA~NINO 

MR. ~PEAKER: Tbe House will now take 
up discussion and voting on Demand Nos. 36. 
37 and 125rdating to the Ministry ,uf Health 
and Family' Planl)ing, for which .we may have 
three houn. 

Hon. Memben present in the House who are 
desirous of moving their cut motions may II:IId 
slip. to the Table within 15 minules indicaticg 
the setial numbers of the cut motions they 
would like to move. 

We are going to apply the guillotine to 'aD 
the Demands at 6 p.m. There is no way u·Dder 
the rulrs to avoid it. That is why I was pra:. 
slOg Members not to demand further extension 
of time. The Busines. Advisory Committee bIId 
fixed up the programme and we arc coming to 
the end of it. 

SHRI PILOO MODY (Godhra): Why 
don'l you guillotine the Finance Bill ? 

MR. Sf EAKER : Ifyollr 'time comes, it 
will be done like that. 

MR. SPEAKER: Motiun moved: 

DEMAND No. 36-MINISTRY or HEALTH ANa 
FAWLY P1.\N/\'NG 

"That alum n<t ~ceedingR •. J,49,81~ 
000 including the sum already vOled 'on _ 
COIIIII' for the re\C\'ant len'ices be granted'td 
thd're.ident to defray the charges whicb wiD 
come in coune of payment during Ihc' 'year 

(ii) A lIatemenl (Hindi and F.nglish endint; the 31st day of March, 1972, in res-
venions) explaining the rea."ns for peet~' ,:Ministryof Health and FsmHy 
delay in laying the above Audit _ ,Flanm,nB,' __ 

-!\loved with the recommc"datiort oflhe Pr6irlenl. 


